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Item No.01: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

Original Application No. 73 of 2021 (SZ)  
(Through Video Conference) 

IN THE MATTER OF: 

Visakha Pawan Praja Karmika sangam   ... Applicant(s) 

Vs. 

Union of India & Ors.               ...Respondent(s) 

Date of hearing: 17.09.2021       

CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER                  

For Applicant(s):    Mr. Sravan Kumar 

 

For Respondent(s):   Mr. Surya Prabhu for Mr. G.M. Syed Nurullah  

     Sheriff for R1. 

Mr. Basu for Ms. Madhuri Donti Reddy for R4 to 

R6 

Mr. Kumaresan for M/s King & Partridge for R7 

 

O R D E R 

1. As per order dated 25.02.2021, this Tribunal had admitted the matter and 

appointed a Joint Committee to go into the question and submit a report 

and the case was originally posted to 12.04.2021 for that purpose. On 

12.04.2021, it was adjourned for completion of pleadings and also for 

filing of report to 27.05.2021. On 27.05.2021 also it was adjourned for 

completion of pleadings and consideration of report, since the report has 

not been filed.  
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2. Further this Tribunal had directed the Committee to consider the 

allegations made in the newspaper report published in News Minutes 

dated 25.05.2021 regarding a fire incident occurred in the 7
th
 respondent 

unit.  Pollution Control Board was directed to inspect and submit their 

independent report.  The case was posted to 28.06.2021 for that purpose. 

Thereafter, the matter has been adjourned from time to time and lastly it 

was adjourned to today as per notification dated 15.09.2021.  

3. The Joint Committee has filed a report dated 19.07.2021 e-filed on 

26.07.2021 and received on the same date which reads as follows: 
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4. The Andhra Pradesh Pollution Control Board  filed a report dated 

17.06.2021, e-filed and received today in respect of fire incident occurred 

on 25.05.2021 in the 7
th
 respondent unit along with certain report 

submitted by the District Collector which reads as follows: 
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5. The Joint Committee further filed a report dated 26.05.2021, e-filed and 

received today with annexure which reads as follows: 
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6. Earlier they have assessed an environment compensation of Rs. 

26,61,551/- (26 lakhs sixty one thousand five hundred fifty one) in 

respect of pollution caused due to the fire incident happened on 

Page 47



 

41 
 

25.05.2021. They have further assessed an environment compensation of 

Rs. 89,04,000/- (Eighty Nine lakhs four thousand)  for the violation and 

non-compliance of the directions.  

7. The Learned Counsel for the applicant as well as 7
th

 respondent submitted 

that they want to file objections to the Committee reports as according to 

the applicant, the amount of compensation imposed is not proper and they 

have not mentioned anything about further action taken report on the 

basis of the continuous violation as well.  

8. The Pollution Control Board as well MoEF&CC are directed to file their 

independent action taken report on the basis of the observations made by 

the Joint Committee regarding the alleged violations and also non-

compliance of the conditions of developing green belt and other 

conditions issued in the environment clearance granted and permission 

granted.  

9. They have not mentioned what is the extent of green belt developed and 

also whether there is any possibility of developing green belt in that area 

and if it could not be developed within the complex, what is the further 

remedial measures to be taken for improving the green belt within the 

permissions to mitigate air as well as odour pollution.  

10. The Committee has also not mentioned as to whether the 

guidelines provided by the Indian Institute of Science in 2016 

have been complied with by the 7th respondent or not. Further, it 
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is seen from the report that the violations are in existence since 

long time and even earlier certain deficiencies have been found 

and notice have been issued by the Pollution Control Board in 

that regard. So, the number of days of violation taken appears to 

be not correct. They will have to take the cumulative act of 

violations for the purpose of ascertaining the number of days 

violated for the purpose of calculating the compensation, which 

has been reiterated by the Principal Bench as well as this 

Tribunal in several cases of this nature.  

11. So, under such circumstances, we direct the Committee to re-

visit those aspects and submit a further report incorporating their 

suggestions and recommendations on the basis of the 

observations made by this Tribunal.   

12. The MoEF&CC as well as Andhra Pradesh Pollution Control 

Board are directed to file further action taken report on the basis 

of the violations noted by them, which they are expected to take 

as a regulator under the respective statutes and notification. They 

are also directed to file further action taken report to this Tribunal 

before the next hearing date.  

13. The Committee as well as MoEF&CC and Pollution Control 

Board are directed to file their further reports to this Tribunal on 

or before 12.11.2021 by e-filing in the form of Searchable PDF/OCR 

Supportable PDF and not in the form of Image PDF along with necessary 
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hardcopies to be produced as per Rules. 

14. The parties are at liberty to file their objections, if any, to the Committee 

reports within 3 weeks and submit a copy of the same to the members of 

the Committee, so that they can go through the same and submit their 

views on the same while submitting further report as directed by this 

Tribunal.  

15. In the meantime, the parties are also directed to complete the pleadings.  

16. The Registry is directed to communicate this order to the members of the 

Committee as well as official respondent, Andhra Pradesh Pollution 

Control Board for their information and compliance of the directions 

issued by this Tribunal. 

17. For completion of pleadings, objection, if any, to the reports and 

consideration of further reports, post on 12.11.2021.   

 

...................................J.M. 

(Justice K. Ramakrishnan) 
 

 

 

                                                      
................................E.M. 

                                                          (Shri. Saibal Dasgupta) 

 

O.A. No.73/2021, 

17
th

 September, 2021. AM. 
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